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IN THE CENTRAL ADMIP4ISTRATItJE TRIBUNAL 

HYDERABAD BENCH : AT HYDERABAC. 

D.A. 1587/93 
	

Ut. of Decision : 23.12.93 

A. Ramanuje Rao 	 • Applicant 

tie 

1, The Controller General of 
Defence Accounts, 
West Block-U, 
R.K. Puram, 
New Delhi — 110 066. 

g.e 	I, JO %%flJ S IjaLga UI IdOl WtlI U 	IJU1JI1 

(ORs), Bengalore, Kamaraj Street, 
South Banqalore-560 001. 	• • Respondents. 

Counsel for the Applicant 	: Mr,C.P. Sarathy 

L UN nn: 

THE HON'BLE JUSTICE SHRI U. NEELADRI RAO : VICE CHAIRMAN 

TI-IC Ufl?IJ•PIt Ct-WY 0 DAMflOAflAM 	• 	MrmcErD (flflMM \ 
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GA.15B7/93 

Judgement 

( As per Hon. Mr. Justice V. Neeladri Rao, Vi e Chairman ) 

Heard Sri C.P. Sarathy, learned counsel for the 

applicant and Sri (t4.v.Ra9havaRe dy,3learnedHceusel for 

the re3pondents. 	 I 

The applicant is working as Senior Accouhts Officer in 

the office of PAO(ORs)EME, Secunderabad, 

The applicant was involved in an accidenL The appli-

cant sustained injLiries when he had c9allen frám scooter and 

now he is going on Ocrutches. 	Addition1'CGDA (Con- 

Jrolier ti'neral of Defence Accounts) referred; the applicant, 

for medical examination as per letter dated 1i-9-93. The 

Regional Medical Board of Gandhi HOspital, Secunderabad, to 

which the applicant was referred to had givenreport to the 

effect that the applicant is completely and prmanently 

incapacitated for further service in the oepa4tnent. There-

upon a memoraAdum dated 2-12-1993 was issued by R-1 informing 

the applicant that it was proposed by the comtent authority 

to retire him from service on account of total and permanent 

invalidation for further service in the Department. He was 

also informed thereby that his retirement will,  have effect' 

on expiry of period of one month from the date of communi-

cation of the said letter unless he desires tO retire from 

an earlier date. The applicant was also informed by the 

said letter thatsjf he so desireél he can make a request 

within a period of one month for being examined by Medical 

Review Board duly supported by prima-faie eviJdentethat 

good grounds exist for doing so. 
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To 

The Controller General of Defence Accounts, 	1 
West Block-v, R.K.Eurain, New £lhi-66 

The Controller of Defence Accounts, (QRs), 
Bangalore, Kamaraj Street, South Bangalore-1, 

One.copy to Mr.C.P.Sarathy, Advocate, CAT.Hyd 
.4 One copy to Mr N 	 RedddS2CAT. Hyd, 

One copy toLibrary, CAT.Hyd. 

One spare copy. 
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4 9 	when there is a provision for review 8y the Medical 

Review Board, the applicant had to?t3Jrst n4ke a request for 

ekamina'tion by a'MedicaFRview Board if h1el  feels that the 

Regional Medical Board had not *ythe. right conclusion. 

In view of the said alternative remedy, ttisOA has to be 
11 

dismissed. 

5. 	It is submitted that the report of tile Regional 
11 

Medical Board of Gandhi Hospital, Secunderabad, was not 

furbished to the applicant and hence he hnot in a posi—

tion to prep9re grounds for being placed before the Medical 

Board. So, R-1 is directed to furnish coy of the report 

of the Regional Medical Board of Gandhg15SØita1,Jn the 

impugned letter dated AN/11/2605/93 dated 2-12-1993. The 

applicant had to make a request as $efered to in para-4 

of the impugned letter dated 2-12-93 within one week from 

the date of receipt of that Medical Board report or within 

one month after the date of receipt of the impugned letter 

kotinSs later. If su'ch a request is 
made and if the case of the applicant iá going to oe 

referred to the Medical Review Board, the applicant shall 

not be discharged from service till the Medical Review 

Board gives its report. If the said report is goifl to be 
-. '°roo tn the aoplicant, flShbuld nattIbe discharged. ti
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expiry of one week from the date or rece1p u. 	 - - 

tokRl paestng on such report. 	It is needless to say that 

if the applicant is going to be aggriev1ed by the report of 

the Medical Board, he is free to approach this Tribunal. 

6.. 	The OA is ordered accordingly at qdrnission stage. 
No costs. 

(R. Rangarajan) 	 (}. Neeladri Rao) 
Member(Admn) 	 'Vice Chairman 

-- 	- 	- 	 0 
uatea : LJecember 2:3•9J 

Dictated in the Open Court 
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TED BY 	 CO~TARED BY 

4 CHECICEZ, BY 	 APPROyEfl BY 

IN THE CETpAL AD'aNIsTpTIpL TRIBUNAL 
FPPERABAD BENCj-i HYDERABAD 

THE I-ION'BLE LR.JUSTICEVOJEELADPI PAO 
CE-CaJPJ%1\T 

THE HON' BLE MR 	 : IiEivj13ER (A) 

THE HON' BLE MR.t.CUaNDRASE}CHJR REQDY 
MBEa(j) 

ZD 

THE HON'BLE MR.R.RAGAPAJJ :MEMBE(A) 

Dated: 2i 

OfrJU3IMENT; 

MMCA/c 	 . 

- 	 in 
O.A.No. 	çg 
T.A.No. 	 (.w.p. 	) 	.3 

Admittpd and Interim directions 
. issue10 

 

'Allowe. 	 0 

Disposd of with directions.. 
0 • 

LU....iEed. 	 , 

H 	
Dismissed as withdrawn. 	. 	 - 




